IN THE CENTRAL ABMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION NOJ716/97,
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F__ORDER_ _:__11-12-1997,

8atwean :=

1. K.T.Venkata Ratnaiah
2. K.KrighnaMurthy
3, K.Ganniyya Raj

7. V.L.Sanghi

8. G.M.Raghunadha Reddy
9. K.Guru Raja Char
10.5.Vaidhyanatha Rao
11.K.Kasturi

4. D.Ganga Satyam
5. N.Vsnkata Rac

6. M.G.K.Menan 12.Charanjit Singh Rainoo

+es Applicants
And

1. The Chairman, Telecom Commission,
Telacommunication, New Delhi,

2. The Chief General Manager,
Telecommunications, AP Circle,
Hyderabad.

3. The Chief General Manager, :
Telecommunication, Southern Telecom
Region, Chennai.

4. The Chief General Managey),
Telecommunication, Telecom
Circle, Ulsoor,

e a - 8.

5 Tha_engc?hlfgg Eggexggf Managser,

" Telecommunication, Telacom (Maintance),,, Respondents
Northern Relecom Region,,
Kidbai Bhavan, New Daelhifd

-—— - - - -

Counsal for the Applicants + Shri K.Lakshmi Narasimha

Coungsel for the Respondents : Shri N.R.Deveraj, Sr.CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAl PARAMESHUWAR : MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

!‘ * 9 & 2.
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(0rder per Hon'bla Shri R.Rangarajan, Member (A) ).

Heard Sri Laxman Rao for Sri K.Lakshmi Narésimha, counssel
for the applicanta and Sri N.R.Devaraj, standing counsel for the res-

pondants,

2. There are 12 applicants in this 0.A. They were initially
ety

6kgngaged as Jr.Enginesrs, The next pramotion is to the cadre of

‘Asst.Engineer. For promotion to the post of Asst.Enginser, they
should qualify themselves in a dapartmental egahination cailed TES
Group~B examination. As per para-=206 uf the P & T Manual, ;he date
af passiné the said examination decides the ssniority in thg'higher
grade of Asst.Engineer., The applicants herain submit that soms of
the Jr.Engineers who had passed the qual;fying qxaminatiun later
than them were prchoted to the c;dre of Asst.Engiqger garlisr to
them and they ware shouwn seniors though the applicants were entitlad

to be trested as seniors to those who have passed ths test later

than them,

3, Original Application No.1469/96 was filed on the file of
this Bench. 8y Xke curtaRiions RE PEBYEE iR tkhis BxA. axe uimiiaxv
k5 xha punksrtinnz znd pruyer iR BR 469/ P6xdazidad R 2Ix2rE% ?P%

the applicants herein are similarly placed to the applicants in

that 0.A. A direction uas given in that 0.A, directing the r espon-
dents to implement thas orders as given in CP 18/93 to CP 21/93 on the
file of this Bench., As the cntentiocns and prayer in this 0.A.

are similar to the contentions and prayer raised in OA 14659/96 decided

on 19-2-97, we see no reasonsto differ from the judgement in

CEL/” S ‘ Q§y/f  iiaeed,
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OA 1469/96. MHence the following direction is givan :-

The present aprication is allowed -
and t he respondenfs are directed to
implement the ordérs iq?;;é of applicants
in this 0.A. alsé as given 13 CP 18/93 to

21/93 on the file of this Bench,

4, Original Application is ordered accordingly at the

admission stage itself, No costs.

’ (B.5.JAI PARAMESHWAR). -(R.RANGARAJAN)

\ldl’gsmbar (3) ' Memb er (n)‘

Dated:_11th Dacember, 1997. %ggng\éizl -

Dictated in Open Court,

avl/
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DAS1716/97 | | \-
Copy toi=
1% Thalchairmah, Telecom Cemmission, Telecommunicatiom, Neuw Delhi s

§ The Chief General Manager, Telecommunicstions, Alpicircle,
Hyderabad ;!

3% The Chief General Manager, Talacnmmunication, Southern Telecom
Region, Cheaaaiﬁ

4%, The Chisef Genaral Managar, Telacommunication, Telecom Circle,
Ulsoor, Bangaloraﬂ

5§ One copy to Mri Kd.akshmi Narasimha, Advocate] CAT.;, Hyd 3
64 One copy to Mri NiRuDevaraj, SriCGSCHd, CATH, Hyd,

74 One copy to D%Rﬁ(a)} CAT¥$ Hyd'

8J One duplicata

Q. s el
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